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CEL Di'IINISTpI lyE TRIBUNAL 
GWAHAT I BENCH 

rigina. Application No 

	

Misc. 	 Non , 
Contempt PCtjti No / 
Reviw APplication No, / 

Apilcant(s) 

- Vs - 

Raspondent( s): 

Aocate for the Applicant(s) 

for the Respondent(s) 

Noes Of1 i  the  Registry 	I 	 Date 	
Order of the Tribunal 

	

sited 	12.11.02 	Heard Mr. A.grned, learned 
vide/tM) ;o ! 	 counsel for the applicant and also 
Daed 	 Mr. B.C.pathak, learned Addi. 

0 	 C • for the respondents. 

$ 	 The grievance relates to the 
Selectjcn process of Mazdoor reserved 
for ST and oc. According to he 
app1ict the resiondent No.4 is not 

OC. Therefore, his appointment is 

illegal. From the materIal furnished 

by the applict in the peadings it 

	

LI /1 	 is djffiCUlt to hold that the espond 

!nt No.4 is not an O. No illegality , 	
is discernible requiring interference / 

under see t10 19 of the Administrative 
, 	

!Tribunal t, 19 95. 	do not find any 

	

, 	

merit in the application, 
Ii 	 The application is dismissed 

accordingly. No order as to costs. 

mb 
	 Member 	 Vice -Chairnan 

I 
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IN THI .\7E TRIBUNAL, 

GUWAHATI BENCH AT GL1WAHATI. 

O.ZNO. 	63 OF 2002. 

Sri Nren Kuraar PE -Petitionel:. 
-VersuE- 

The Union or India & Ore. 	-Respondents 

I 	N 	D 	E 	X 

Si.No. Particulars Page No. 

13 Petitionr 	* - _i. UoO 

2] ,.---- 

3) Pttuaexiire-t  

Annexure-B - 

5] Mmexure-C - 

63 Annexure-D 	_ 

2. 
Fl 

Adv cate. 

(ADIL AIiNED) 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GAUHATI BENCH AT GAUHATI. 

(AN APPLICATION UNEER SECTIOi' 19 OF THE 

CENTRAL ADMINISTRATIVE TRIBUNAL ACT, 1985.) 

ORIGINAL APPLICATION NO.S 	OF.2002 

BETWEEN 

Sri Nareri Kumar Das, 

Son of Sri Karuna Kanta Das, 

Village-Dhantola, 

P.S. & District-Nalbarj, Assam. 

-Applicant. 

-AND- 

1J Union Of India, 

represented by the Secretary 

to the Government of India, 

Ministry of Defence, New Delhi. 

2] The Director General, 

Ordinance Service, Master General of 

Ordinance Branch, Arrr' Head 

Quarters, P.O.D.H.Q., 

New Delhi-llOOj.j.. 

f . . 
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Cd 
	 orLmandant, 

222 A.B.O.D, C/c 99 APO. 

-respondents. 

J Sri Earl Prasad Sharrna, Madocr, 

Sic Sri Sat Raj Sharma, 

C/c The Commandant, 

222 A.B.O.D., C/c 99  APO. 

-Private Respondent. 

DETAILS OF THE APPLICATION: 

1 	PARTICULARS OF THE ORDER AGAINST WHICH THE 

APPLICATION IS MADE: 

This application is made against non- 

appointment of the applicant in the post of 

• Mazdoor (Reserved for ST and O.LCI) in the 

• Office of the Respondent No. 3. 

21 	JURISDICTION OF THE TRIBUNAL• 

The applicant declares that the sublect 

L. 
	 matter of the instant application is within the 

jurisdiction of the Hon'ble Tribunal. 

3) 	LIMiTATION 

Deco  



The applicant further declares that the 

application is within the limitation period 

prescribed under Section 21 of the Administrative 

Tribunal Act, 1985. 

43 	FACTS OF THE CASE 

Facts of the case in brief are given 

below: 

4.1 That your humble applicant is a citizen of 

India and as such, he is entitled to all the 

rights and privileges. guaranteed under the 

Constitution of India. 

4.2 That your applicant begs to state that he 

belongs to Other Backwaxd Class (OBC) 

community and also hails from a. poor family. 

Ar.iriexure-A 	is 	the photocopy 	of, 	caste 

certificate issued by the President, All Assarc 

Other Backward Class Association, NalbarI 

District, which is counter signed by the 

Deputy Commissioner, Nalbari. 

4.3 That your applicant begs to state that the\ 

Respondent No. 3 issued an advertisement in 

'The Assam Tribune' dated 13-06-2001 for the 

Cl 

rit Dab  



posts of Hazdoor in the pay scale of Rs. 2550- 

55-2660-60-3200 Plus allowances admissible' to 

the Central Government Erioyees. There were 

79 posts of Mazdoor in total of which 11 posts. 

were Reserved for Schedule Tribe and 68 posts 

were Reserved for Other Backward Classes. The 

• applicant applied for the said post of 

Mazdoor. Accordingly, the Respondent No. 3 

vide his letter dated 07-07-2001 called the 

applicant for interview for the post of 

Nazdoor in his office. The date and test of 

interview was on 26-07-2001. 
-0' 

Annexure-B is the photocopy of such 

advertiernent. 

nnexure-C is the photocopy of the letter 

dated 07-07-2001 issued by the Respondent 

No. 3. 

4.4 	That your applicant begs to state that on 26- 

07-2001 	the applicant 	reported the Office of 

the •Re5pondent No. 3 	for 	interview and test 

etc. 	The Respondent No 	3 took the applicant 

alonq'jith other candidates for physical test 

and other necessaryverj.fjcatj,on. 

Njo 



4.6 	That 	your 	&.pp1iont 	bg 	to 	state that 	he  

passed in his interview and he was also fully 

satisfied 	with 	the 	interview 	and physical 

test. 	But 	most 	surprisingly 	he was 	not 

selected for the above saidpost, on the other. 

hand, 	some 	outsiders 	has 	been 	selected 	and 

appointed to the above said reserved posts of 

Mazdoor. The Private Respondent No. 4 was also 

selected 	although he 	is not 	belongs 	to the 

• 	 Other 	Backward 	Ciass 	The 	list 	of schedule 

Caste 	and Schedule Tribes in Assarct. and Other 

backward Classes are annexed herewith for kind 

perusal of this 1-Ion'ble Tribunal. 	In the said 

list 	nowhere 	the 	title 	of 	the Private 

Respondent No. 4, 	'Sharma' 	is figured as Other 

Backward Class 	- 

rnexure-D is the extract list of 

Schedule Caste and Schedule Tribe and 

Other Backward Classes. 

4.6 That your applicant begs to state that he is a 

poor educated local unertpioyed youth who is 

running from pillar to post for getting an 

erployrnent under the Government establish-

n-tent. But the Respondent No 3 with a motive 

behind selected his own interested candidates, 

who are not belonging to the above mentioned 

reserved class comunity and hence the 



Respondent No.3 deprived the applicant, though 

he belongs to the Other Backward Class 

Community. 

47 That the applicant begs to state that if the 

Eon' ble Tribunal does not interfere 

irrnediately than irreparable loss will be 

caused to the appIicant As such, finding no 

other •altetnative your applicant correlied to 

approach this Hon'ble Tribunal for seeking 

justice. 

4.8 That your applicant begs to state that the 

Respondents, particularly, the Respondent No.3 

violated the fundarrLental rights under the 

Constitution of India 

9.9 That your applicant begs to state that the 

action of the Respondents is illegal, rnala 

fide, arbitrary and also violative of 

adrciinistrative fair-play. 

4.1.0 That this application is filed bona fide and 

for the ends of lustice. 

S. GROUND S FOR RE LIE F WITH LEGAL PROVISIONS: 



0 

	

5.1 	For that, or the reasons and facts which 

are narrated above the action of the 

Respondents is prima fade illegal and 

without jurisdiction. 

	

5.2 	For that aótion of he Respondents in 

- prima fade is ma.la fide, illegal, and 

with a motive behind. As SUCh, the action 

of the respondents is illegal, arbitrary 

and also violative of the natural 

• 	 justice. 

	

5.3 	For that recruitment of general candidate 

is instead of reserved candidates as 

• mentioned in the advertisement is hostile 

discrimination and violative of Articles 

14 & 16 the Constitution of India. 

	

• 5.4 	For that it is not just and fair to 

deprive the applicant from selecting him 

by the Repondent No.3 for the post of 

Mazdoor. 

	

5.5 	For that the Central Government being a 

model employer cannot employer cannot be 

allowed to adopt a differential treatment 

to the applicant. 

C 
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5.6 	For that the action of the Respondents is 

not maintainable in the eye of law.  

The applicant craves Leave of this 

Eon' ble Tribunal to advance further 

grounds at the time of hearing of the 

instant application. 

DETAILS OF REMEDIES EXHAUSTED: 

That there is no other alternative and 

efficacious remedy availthle to the 

ap1icants except invoking the 

jUL1SdiCti of this Hon'ble Tribunaj. 

MATTERS NOT PREVIOUSLy FILED OR 

PENDING IN ANY OTHER COURT: 

That the applicant further declares that 

he has not filed any application, writ 

petition or suit in respect of the 

subject matter of the instant application 

before any other Court, authority, or any 

other bench of this Hon'ble Tribunal nor 

any such piicatjon, writ petition or 

suit is pending before any of them. 



6. 	RELIEF SOUGHT FOR 

Under the facts and circumstances stated 

above the applicant most respectfully 

prayed that your Lordship may be p1-eased 

to admit this petition, call foz the 

records and after heatinc both the 

parties the Eon' ble Tribunal may be 

pleased to direct the Respondents to give 

• the following reliefs: 

8.1 that the Respondents may be directed 

by the Hon'ble Tribunal to appoint 

the applicant to the post of Mazdoor. 

and also cancelled the earlier 

appointment of the Private 

Respondent No.4 along with other 

candidate. 

8.2 Cost.of the appiic.ation 

INTERIM ORDER PRAYED FOR: 

That this Hon'ble Tribunal may be pleased 

direct the Respondent not to appioint any 

other outsider depriving the genuine 

candidates who had appeared the interview 

as per above-mentioned advertisement. 

(VI  

NLDC 
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- 	 9.1 That the respondents may be directed to 

appoint the applicant as Nazdoor under the 

Respondent No 3. 

10. 	Application Is Filed Through 

Advocate. 

113 	ParticuIar. of IPO.: 

I.P.O. NO. 

Date Of Issue 	 * 

Is6ueci frora 

Payable at ,m 	- 

12. 	LIST OF ENCLOSTJRES: 

As stated above. 

- Verification. 
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jj. 

VERIFICATION 

I Sri Naren Kurnar Das, Son of Sri Karuna 

Kanta Das Village-Dhafltola, P.S. & District-

Nalbari, A5S&CL do hereby solemnly verify that the 

statements made in paragraphs 	 '7 I 
are true to my know-ledge, 

those made in paragrh5 
are being matters of records 

are true to information derived therefrom which I 

believe tO be true and those made in paragraph 5 

are true to rc. legal advice and rest are rc hurthle 

submissions before this Hon'ble Tribunal I have 

not suppressed any material facts. 

And I sign this verification today on 

this day of 	2OO2 at Guwahati. 

DO 

Declarant. 

.4 
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All Assam Other Backw aid Classes' AssociatIon 
( RcgkfrcJ nuder the Society UcsiriIo11 ACt, Act XXJ, 180 & Rccoiled 

by the State Govt, ol Assarn Vide Memo No. TAD/MfSC3"\ 
• 	 dated the 3rd Mirch 1976 ) 

Regis1rwi No-- 890 	 II 	' 

S K Barua Road, Guwahatj- 781 022 
 

si. to. T 5246 	 Date 
r1 

I (7iiJed  
. 	 - 

tofl/cB()qfe 
of Sfziz/Jç 	

of 
74 flier lite 	IS (20-L46uak- ~4L  

141 
i4 	

c • 	 1,7 
- 	 1/ic Dzsi,-ict 	 (eton qs to 

IcQ(j)flo(/ &I30'/'93 	fLIs'Iwr S!IC(h1e/-JjI/o,,,,),,t,i,7j 7S ac 
Vemrd6j is/tef fwizittj re.1'des 

5 	I((w//oLJ)z/jJf iou/c, /IS 	 I/ic 	 of ,jg 	
'1(H11 3 t. 

V ç\ 

/Counter Signature 
D.C/S Dc11CJ 

4r. 

_ ,c- j•- 	---• - 	

.••f 

President/Girat& a ry 
All Asani Other Backward Ciasss' Assbciatjon 

• 	: 	Preildt 	
•( Seal ) 

	

O.M.C. 	 • S  - 

N1b 
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. 	. 	I 
I -.  ---- . - 	- 	.., . 	• % v 	. 
If :' Appicatiofl: are Invited tofill upth

.
e foilowitig vacant posts ofthe 

	

' ariou c3WQrIQS n 222A80D. Nocosary dctaiIsro u unciOr:.;, • 	. 

'i .Offio/dopttad addres 	::'222 ABOD dO 99 APQ!' 	4I 	
:. 	 • 

ontin!Offic.er 	II'._ 	jColivriand Mir 'p 	 !_ 

	

. 	 Nóre nd doignatIonofthe'. : AdmnistratIve'Offlcer 	 '• 
I •1Officr.tä.hom  the 

wD be submitted 	q q f rA  

	

I 	 ' 25to 28 JuI 2OO1i, 1  
.jl_ Interview 	 : 	tr. j 	1 ..Time • OB.00hrs 	, 	 . 

	

, 4iI 	 :' 	'PIace Foo'ballGround 222AB0D1 I 
'•4J I I 	 P 	1 	 • 	'. i cio 	APO 	" h I 

?

j t 4  post 	P t 	rt:..W,J 

	

I ' 	•' (l)tJi Scele of Pay 	d 	'i ' s !3050 	OO'489Ou" 	, 

t' 
? 

(v) Placeiof work ' T ' 	222 ABOD dO 99 APO, f1! p 
)U 	

r 
(vI) ,No.9f1poSt to bqfied . I £02 (R,sorvefor pT.O1 andQBp- 	' 

:a 	•q( i 4 	• 	t 	,p 	 1 
' O1)  

	

ulC 
	Age Iimit 	Q 25 years 	. 

(viii) 'Quahficalio' 	
. 	Matriculahon .or e1uivaleflt with 

V 	mInirum t'pin seed'oj 30 wods 

I 	 3permnute ?i..4  

	

1s 	(b)'iIre,fln  

	

'the 	I)r41 Scale'of Pay'i 	1iyI1 	Re215O 70 3000 75'4500 plus 

	

ó?e' 	•.k'it)•i 	 'j 	.;t•iI. 	 . 

	

o 	• gtj 	c 'vtJ 4!' 	/i 	? Ct 	 C I 	 t 

	

Il 	xi) Place ofwrk 1 , 	 (1 
(xli) .. No of post to'be filled ' ' 01 (Reserved sr OBC) M . 

	

at 	(xiIi)limit 	' 	, '1B o 25'jears 

	

r 	(xlv) QuflficaUon t' 	t MMrlculation w4h'tralnlng in fire 

	

., 	V 	t) 3 	? 	t  I 4)1 	fghtlng under'ette fire sèriIc& or 
In an institute 

	

1 	h (xv) Physical 1 standard . I' 	Helqht 165 cm  

	

J 	£1;1. 	4 	
¶ •b( 	?4''hChost 2 i 	 )(MUMrl 

	

I 	
iV 	 86cnY 

Weight ' 60 Kg 

I 	'.'LJ? 	rMust be phyitcally/mentally alert 

	

,key
: 	

Lj II 	1 ç$3 , 	 active tiabitsand capable of 	ç 
performing streneous duties 

	

I-lIfl 	(c) iSafaIwala / i di1t 	lI 	ç 	J4ç 	ri 	j 

	

I.ln 	T(') 	Scale of Pay. 	 Ra 2650 55.266O-6Q32OO plus 

	

ra' 4 1 	, 	- 	allowances admissible toCentral ' 

	

Ice 	
' 	

Govt employees 	
I 

	

ed 	1 1 xvl) Place of work 	 222ABODC/O99APQ 	y 
...1(xvl) .Noôf postlo be 1Iled 	: 01 (Reaerved forGenèPál)kT 

	

bid 	
fL, 

(xvlti) Agelimit 	 16 to 25 Year1  

	

.. 	LJ. (xl*)i.Qualificatlonr . . , . 	: Primary standard 'pasa1*lth 	. 

	

k 
	 knowledge of Ktndl 	' 

(d) 	Mazdoor 	, . ' 	. 	' ,. ..  

	

Is, 	? (I) • Sôble of ly 1). ' •t•, : : Rs. 25O.55.2a6O-6O.32OO plus 

	

U 	• '• • 	
1 ' ) 	• '• 	allowancsadmslbteto Cin&l 	.. 

Govt employees  

	

t 	placeof work hç,! :222ABODC/O99APO!' 3  
' (vi)( No of post to be fitledf . : 79 (Reserved for ST11:andOBC 
"j:- • 	•! •. 	' 	•.••1 	•''• •• 	68) 	• 

	

- 	_(viI) ) . Age limit i,'. 	,.• j:: 	: .18 to 25 Y001 •'y,; 	 . 
. 	J- 	

:•'.•.. . 
• .i . 	, (I) Five years iclaxatlon.IorST.and 

ear 	
: 

	

%O- 	•, . 	• • •• . , . ... 	. . ,: 	three ys for OBC candidates 

	

of 	 and 10 	0years 	physically. 	1, 

• : 	
. 	 " 	handicapped persons belotigto ST. 	, 

I 	'Y 	 ' 	"-• 	(Ii) Age limit for. 8x-serylco mon  
who have rendered not les than 

	

- 	. ...........4. . 	.. 	6 month continuous sovico In the  
Armed forces will be determined. 

J "Present igO mInus 

	

l_ 	- 	
-- pds rc iU5 thee YCR(S IIT 

Qualification 	. 	.-.. 	:Primry:taldrd, pas with 	\ 

	

_tlic .. 	 . 	' . 	- 	Knowledge of HIndi. 

	

mini- 	(o) 	Messenger. 	. . 	. . 	.. 

	

Id fty 	(I) 	Scale of P'y 	. . 	Rs. 25051,2600-e0-3200 plus 
Uowiinces admlssbie to ConInl 

	

ctind 	 ovt employees. 

(Ii) 	
Place of Work 	 222 A0O, CIO 99 APQJ' 

	

oposed 	(iii) 	No of post to be filled 	02 (ST-01, OBC-Ol) 
• 	(lv) Ago Limit 	 16 to 25 Veor. 

	

I in the 	QualIfication 	' 	 Under Matric 

	

that is 	. (f). .raughtman.gde Ill :- 	 ... 	 . 

	

ational 	(i) 	66aie of Pay 	. 	. : 4000-100.6000 Plus Allowances 

	

;,, 	. 	 . 	 • 	. 	admissible to . central Govt 

	

,es not 	 . 	..• 

	

WOUld. 	(il). PIace of Work •:i.I' 	222 ABOD I  C/O99AQ 
(iii)? No of Post to filledJ,.,,: 	01 (General) .• ' At 	• i '"•" 

'(iv) lAge Limit 	 18 to 25 years' 	IA 

• 	6 jQuallflcatlonl A 	4 	Matriculate or'Equlvalent and 
' 	 • t' ' 	'. 	'dIploma/CertIficate 	( 	In 	- 

i 	 i - .r - 	Drughtsmanship ) 	'31 	' i 
37 VVhether willIng to walt end ' 	-Lftli 'fhi 	'iPrl't ii 

• 't Consider eppllcantfrom'other.. .i.  

	

.I1IUUItI 	.' exchange area Incaselocl''. •,Ifii\,1i 	..( I;..n1tç ; &lf 	I  

	

ihich the 	.'i ippilcant are notavailablo'?iNo 	 . 

	

tsscal .cf' 	8.' Candidate will be selected bya board of Officdrs. but final appolntrnt 

	

is esen 	is subject to medical fitness and favorable police venflcatloñ' report' 

	

4ber ('cm 	9 The candid ifø will be on probation 'for a period of'2, years and 

pow successful cornpletlon'of.proatioüary period, they wlU.betobseriec( .; 

	

.lividtinl " 
	" At rogulai 	emporry Mazdoor) 	

'.'• 

	

ti him five 	
Noto The hvkJuel will also b directed to 	nd the pplicatlon form, 

	

•! I 	along with one Registered envelop with home address of the epplicant 
for confomniation with the details required duly filled uI5 by 30. Jun 2001. 

rqij e"--  

II 
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. 	 . 	 . 	 222 gr)i Sthj Ayuah luI 	. 

222 ;vnc flasQ Orc1r 	 I 
c/o 	99 	hPb 	. ' 	 . 	:-- • •• 

bJI 	/ 	,/CLv r 	 c 	L 2003 

iT 

oi 

Roll Nu 

f yOur.applictjn dated. 

	

I. 	 . 	 -... . - 

2. 	You a re hereby di.rected toreport to 222 ABO 	800 

	

Jul 2.001 for 1tQrj 	for th post of 

	

. 	 ou  a re roquird to br.tiq tl*ic ±OliCW1j docurn(-,nt 	).L cport. ing for 1nLLLv1(t' 

	

p . 	 ) 	c;t(./cot Certificite (SC/ST/Oi3C/_Scrvjcnn 

Eucation1 qulifjcjj1 certificate. 

Dorncilo or Rjon Certificato, 

	

I, 	Document provin dLC. Of 	th 

3, 	CLndldates should be vi -L- 11 . j  rig to 	any whure in 

IS 	4. 	The decision of the Recruitment i3ord  in all in a tterz r gard [ncj lgb1ity, c3nJuct of test, 1ntorvcw and selection wou 
Jo corrospondcnc )ou id be 	 .i.n this bch:L f. 

3 	You will be subj c~ct  

	

c(I to physical Lts, any iju. 	. 
thc course of the tost will not be the 1ih!'ity  rgani.sat!. in :LntcLiaw will also '.)c hold. 

. 	please note that your. candidaturo 	be recctcd 
f you foil to produce the aOve certifi:ato in oigirri 	S 

of iritc'iiow. 

I 
4 

I 	 RK 3ti a ) 
. : 	 . 	 Lt Co• 

Adm Offjcr 4 1 	
fcr COmmandait 

.5 	
•5 

N, 	 ,.5•' 	

. 	 / • 	 . 	 -

:. 	 , 	

I ' 	 . 	 . 

I 	•• 	 J•, 

	

__________________ 	
- •_I_____. L 	.I__ -  •4 	 . 	 -- - _______________ 
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Au extraot of the Sohedujod Castes an d Scheduled Tribes Orders (Amendm  en t) -Ao t 91197Gi ehowlg the 
list-'.Of Soheed c as t es and Sc bed old Trib 

In thèCistjt',j 	(So'hêje 'Caste s)..  
p 	 9zdera,..; 1950(a) in ar gz h 2 , for, the fi.gures ")VII", the fIgue8 ")cIZ sh11  8 	 be uvrti.tuted, (b) for paragraph 4, sUbstitute - 

40 Auy reference 122 this Order to a state or to a ist'jot or othei' TeZljtorjel divi8j 	
thereof ehfl be ocstd as a re'.e.- 

rence to th state, diti'jt oi' other territorial divjjc as 
oc t.itute cai the '1et ay of May, 1976,' 

- 	(a) Pa1' the Schëdul eUb -etjuto 	 - 

1 1 	3sphor1 	
- 

	

 2 	aibortt; JaI1r8,, 	- Mali,, 	
1O' Lalbegi, 	- 

	

3 	Brittial 	BanJ.e, 	11 9  Mahe 	- 4. 	Ihupi,, 11,1 1 	
12 	•Meth, -Bhigi, 

	

5 	Thla,  Dh olj 	- - 	
13 	Mhi, Rihj 	- 

	

6 	Hir 	 - 	
14 

	

7 	alkeot 	
-- 	 1 	Pai, 

8, Jhaio, Halo', Jhalo4falo 	16, Sutrah, 

THE 

In theICstjttj 	(Schedul ed TribeO, F 	 19. (a) rparag 	
3, Ubtjtt0 — 

3, Auy referoe In this drder to a State 
Or to a disti'i-at or other territorial d-1vjsj thereof 

shall be- oQltrt-ted as a reforoo to the State, J1ti'jt or.other territ,jal dirisjc as 
ctjtt 	cxi the let- day of May1976'c 
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j 	Cbakma 2.0  Dlmasa, Kaohari, 3 Gro, 4d 	
5 

6 Rhaoij Ja1ntiaSynteng 1'ir, 	Bboi, Ltg, 
7,'  

0 	 00 

(j) Bjatø, Bi 	(ii) Chg, Uii)OhQ1g1j,, (ir) Tozgj.', 
(v)Gia1bou (vi) Gnra, (vii) auite, (viii) l&teg, (lx) Haekip, 
aiit1  (x) Haolo v  Cr1) Hnia 9  (xii) 	hg1, (xiii) Hrin gla o_ 

	

Rcigo., (xiv) RheiTna, (xvi 	htg,lQiarath1j, 
ota1cg (r11) Jcbe, (xviii) RoTho(L, (xIx) Kigcti,(xx) ICuki, 

(j) Lon&than lhanu±ii) Lhoue, (xxiv) L1otvu, 
(xc') 	(i) Mjo1, (xxii) M1äa (xxviii) Riflg, 
(iz) Sal hn ( 	Se1na 9  (xxxi) Shigaon, (xxxii) S.tThqu, 
(xxxiii) Sukto, (xek1) Thado, (x*x) Thtge; (xzxv'i) Uibuh, 

8 La)ther, 	 15, Tn the 	ate "or Aagn eo1- 
an 	Opp d.iig) 	 UiOtnOu District. 
ny Mizo i1sh 	Trb 	1 	 or Cachar o. 

ri 2,' 	Bciro, Boro Caoha 
1'4r Ra4Tibe 	 .. 0  3• .Dorj, 	: 
i 	 4 	ojai 
14 	yith 	' 	 5Q 	Iohj, Sc1 

6, 	LaIiig, 

• 	 ... 	,. 	
00 8: 

9, 	TZeb aq 
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